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7 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:AT HYDERASAD. 

0.A.N0.a\ of iggrn 	 Date of Order: 7-5-1990 

Between:- Q V 

and 

1.the Union of India, represented by Secretary to Government, 
•Jliriistry of Home Affairs, Department of personnel, New. Dplhi-11D 001. 

2. The Union Public Service Commission, represented by its Seoretary, 
Dhoulpur, Shajahan Road, New Delhi. 

...Respodents. 

FOR THE APPLICANT 	:' 	fIr.N.Ram Mohan Rao, Advocate. 
P3rerNaah*vrRwdd7,- Advocate1- 

4-T{4-a-Strdhakar--*addy- -kdvocat-o 
FOR THE RE5PO('OENTS 	Mr.N.flhaskara Rao, Addl.CGSC. 

CORAM: THE HON'BLE MR.B.N.JAYASIIIHA: VICE cHAIRMAN. 
THE HON'BLE MR.D.SURYA RAO:IIEMBER:(JLJDL) 

THE TRIBUNAL MADE THE FOLLOWING mDER- 

ils 	

This case is listed today for ?urtherorders. 

We have hèàtd the'learned counsel for the app1itaritAd5rj 
arem Ohaskar Rao, standing counsel for the Rospordants. 

"Shrj t Bhaskar Pea states thatcQt-off date hsbee constant as 
,t August of the year fran, 1948 onwards and the Government is compe-

tent tth determine the eligibility condition for the Civil Examination 
and no particular date proscribing as cutoff date will satisfy all the 
candidates. He also states that he needs 12 weeks for filing the 
Counter. 

The points. raised by Shri Bhaskar Rao can be - determined at 
the time of final: dispaaài of the case aftertho cOunter. has,bedrj 
filed. 	 •: 	 m. 	 •,•• 

In the circumstanaes stated'above, by way of further 
Interim ardors, the respondents are direàtedto admit the applicant 
to take the preliminary examination shcduled in Juhe, 1990 and 
in ttiaaver,t of his succeeding in the preliminary examination, he 
should also be perml.ttud to take the final examination. The result, 
however, will not be publishdd 'till the. dispdsaPof •thd case. 
Post on 19th June, 1990 for tinal hearing. 

ThJ_ 
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TYPED BY: 
	 COMPARED BY : 
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IN THE CENTRAL ADMINI5TRATflJE TRIBU—
NAL:HYDERABAD BENCH:HYD. 

HDN'BLE MR.B.N JftYASINHA: U.C. 

HON'I3LE MR.D.SURYA RAO:MEMBER:(JUDL) 

AND 

HON'BLE MR.J.NA!ASIflA MURTHY(M)(J) 

HON'BLE NR.R.BALRtBFMP1ANIMN:(M)(A) 

.ATED: 

oRDER/auec1lWT: L 

___ 	 rjfl 

l4PNn. 

O.A.No.<Tt\)qo 

Admitte'çiand Interim directions. 
issued. \ 

Ailuwad.\

o-r Dismisse e?auLt.

Dismisse

Disposed h

N.M. ord

No cwder costs. 

Sent to Xerox on: 

Central P "-nistrativg Tribunal 

Pd HYDLRA:\0 BENCh1. 

/ 



'4 THE CENTRAL PDMINISTRATIkIE TRFUNAL HYDERAAD 'NCH J1YDRA'TAO. 

• 0.A.N0. 211 of 1990. 	 H C 
Detween 	 Dated: 30-4-93. 

R.V.Mallikarjuna RaO Applicant. 

- 	 And 

The Union of 1ndia, represented by Secretary to Covernrnent, 
Ministry or Horns Affairs, flap-artment of Personnel, New Delhi, 

The Union Public Service Commissich, represpnted by its 
Secretary, Oholpur House, Shejahan road, New Delhi. 	- 

Respondents 

Counsel for the Applicant 	: Sri. N.Rarnohan RaO, 
Counsel for the r?espondents 	•: Sri. i1.v.p.amana 	2/Addl.CGSC 

C DRAM: 

Hon'ble P1r A.8,Gorthi,-Rdrninistrativa Member 
Hon'ble Mr. T;ChandraseJchar Reddy, Judicial Membar 

The Tribunal ma'de the follouing.ordcr:- 

The reLief asked ffor in this application pert3ina to the 
elpim of the appLicant for appearing hpfore the Civil Service 
Examination 1990. When this application came up for admission 
an interin order was passed a llowing tha applicant to appear for 
the scid examinatioh. Learned counsel for the applicant now 

F 
.states that the applicant having appeared for the said extmination 

did not qualify there. The application has thus. e.corne infruc-
tuous. He therefore does not wish to press the 0.A. Hence this 
O.A. is dismissed as infructuous. There shall, he no order as to 
costs. 	 . 

0.epi1I Reis€ 	(?i/Ib'  t->> 

Copy to:- 
Secretary to Covernrnent, Ministry of Hoie Atfairs, Department 
of Personnel, Union of India, New Delhi-fbi. 

2. The Secretary, Union Public Service ommission, Dholpur 
House, Shojahan-road, New Delhi. - 

. Brie copy to Sri;N.Panirnohari Rae advocate, CAT, Hydo. 	- 

4 • One copy to Sri, N.V.Parnana, - XIEXX93;:M/Addj.CGSC, ci, HycC 
5. One spare copy. 

F? s rn/-. 
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TLD BY cO!4PAREL BY 

CHBCRLD BY 	APROVED BY 

IN TEL OENTRL AU4INISTRABIVE TRIJAL 

HYDEFcABjD BENCH AT HYDERAEAD 

.THEHON'BLE ME.4.NEELADRI RAG :V.0 
/ 

THE HON'BLE MR 

AND 

THE HONBLE MR.CNDRA SMAR REDDY 
iMENEER(3) 

TH HON'BL 'IF. 

DATED: 	-1993 

H 

R.P./C.P/M..A. Na. 

$.A2e. 	ko 
T.A.i. 	 (wPjo. 	) 

Admitte and Interim directions 

issued. 

Allowed 

Dispose of with dire!tions 

Disrnis d as withdrawn 

Dismissed 

Dismissed or default 

Rejectect/Okddred 	• 

No order astcfAdtht!m 
THhfl 
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